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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD
OeAeNO. 512/95, ‘

Date of Orders 26-4=95,
Betweens -

G Dattadrie.
e Applicant,

and

1. The SubmDivisional Officerc
Telecom ALmOOr.

2. The Telecom District Engineer,
Ni zamabad.

3. The Chief General Manager, Telecommunication,
Doorsanchar Bhavan, Hyderabad.

'Y RESPOﬂ(hntBo

For the Applicant: Mr.K.Venkateswar Rao, Advocate
For the Respondentss Mr, V.Bhimanna, Addl.OGSC,

CORAM3 . '
THE HON'BLE MR,JUSTICE V.NEELADRI RAO 3 VICE-CHAIRMAN

THE HON'BLE MR.R.RANGARAJAN 3 MEMBER(ADMN)
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0.A.N0.512/95 Dt, of decision: —

JUDGEMENT

{ As per Hon'ble Sri R. Rangarajan, Member(a) [

Heard Sri K.V. Rao, learned counsel for the
applicant and Sri V. Bheemanna, learned counsel for

the respondentss

2. The applicant pleads that he was initially

engaged as Casual Mazdoor under the control of the res~
pondents w.e.f, 18-1-82 to 30-6-83 with artificial breaks
again from 1-10-85 to 31=3-86, 1-11-87 to 30-4-88 and
again from 1-11-88‘to 31-5-89, His services were termi-

nated w.e.f; 1-6-89 and thereafter he was not re-engaged.

3.  This éhlhas been filed praying for a declaration
that the applicant is entitled for reengagement &s Casual
Mazdoor under the contfol of Re2 in terms of the inst-
ructions issued by the Director General, Telecom. and
also as per Lf.No.TA/LC/l-z/III dt 21-10-91 and No.TA/
RE/R1lgs./Corr. dt. 22-2-93 issued by the Chief General
Manager, Telecom., Dooréanchar Bhavan, Hyderabad by

holding that the aétion of the respondents in not reenga=

'ging him as illegal, arbitrary, discriminatory and violative

of Articles 14 & 16 of the Constitution of India.

4. As per the details given by the applicant; he

was not engaged from 1-6-89, Hence, the question of

"condoning the break does not arise. As such, he is not

eligible to claim seniority on the basis of his earlier

service in different spells.
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4, In view of what is stated by the applicant,
it has to be pregumed that he hadlgained some experience
in the work in the Telecom Department. SO, it is in the
interest of the department, if he is engaged in preference
to a fresher whenever work is available. So, the only relief
that can be granted iz to direct the 2nd respondent to
re-engage the applicant aé Casual Mazdoor in preference to
freshers whenever there is work, If the applicant is going
to be engaged in pursuance of this order, none shall be

retrenched who are already in service.

S5 The OA is ordered aceordingly at the admission stage

itself. HNo c05ts.1
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( R, Rangarajan) { V. Neeladri Rao )}

Member (A) ice Chairman ﬂ
st g
pated ] jﬂﬁ%wﬁ’ﬁ
_ Depu

Registrar(J)cCeC

To
1. The Sub Divisional Officer,
Telecom, Armoor,

2. The Telecom rnst.Enginee:.
. Nizamabad.

3. The Chief General Manager,
Telecommunication, Doorsanchar Bhavan,
Hyderabad.
4. Sne copy to Mr.K.Venkateswar Rao.Advocate, CAT,Hyd,
5. One copy to Mr.V.Bhimanna, Addl.CGSC.CAT.Hyd.
6. One copy to Library, CAT.Hyd.
7. One gpare copy.
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IN THE CENTRAL Zﬁ)MINISTRATIVE TRIBUNAL
HYDER’JLB.?-D BENCH AT HYDERMBAD :
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THE HON'BIE MR, J'USTICE V NEEhDRI RA O '
VICE~ GHKIRMAN g

AND ‘

-t

' THE' HON 'BIE MR.R.RANGARATAN: M( DM

DATED - 2-{ -9' 1995,

ORPER/TUDGMENT ;. LI

. M,A./R.A./C.A NG,
: , in. | .
O.aNo, &y S/

T.A.Ne. (WP, . )
_'Admlt ad and Interlm dlrectlons

J.ssue . :

‘h

_Allgwed, '

Dispésed of with directions, -

— Awm 7 ofl Cofnio
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ssed as withdrawn

‘Ordgred/Refacted.






